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REI;%RT 2(;F THE INDIAN DELEGATION TO
E 23RD WORLD HEALTH ASSEMBLY

THE  MINISTER

THY) : On behalf of Shri o /o
Murthy I beg to lay on the Table 3
copy of the Report of the Indian DeI:-
gﬁtlon to the Twenty-third World

calth Assembly held at Geneva from

May 5 to 23, 197 neva
See No. LT.4563 /7-0].[Placed in Library.

MINISTRY OF EXTERNAL AFF\AIRS
NOTIFICATION

THE DEPUTY MINISTER IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) : Sir, I beg to lay on the
Table, under sub-section (3) of section
24 of the Passports Act, 1967, a copy
of the Ministry of External Affairs
Notification G. S. R, No. 1797, dated
the 16th October, 1970 (in English and
Hindi). [Placed in Library. See No.
LT-4564/70.]

REPORT OF THE COMMITTEE
ON THE WELFARE OF SCHEDUL-
ED CASTES AND SCHEDULED
TRIBES

SHRI M. V. BHADRAM (Andhra
Pradesh) : Sir, I beg to lay oa the
Table a copy each of the following Re-
ports of the Committee on the Welfare
of Scheduled Castes and Scheduled
Tribes : —

(i) Sixteenth Report on the Depart-
ment of Social Welfare and Ministry
of Health, Family Planning, Works,
Housing and Urban Development
(Department of Works, Housing and
Urban Development)—Housing Faci-
lities for Scheduled Castes and
Scheduled Tribes.

(ii) Seventeenth Report on the De-
partment of Social Welfare and
Ministry of Education and Youth
Services—Hostel Facilities for Sche-
duled Caste and Scheduled Tribe
students.

MESSAGE FROM THE LOK
SABHA

THE STATE OF HIMACHAL PRADESH BILL,
1970

SECRETARY : Sir, I have to report
to the House the following message re-

[RAJYA SABHA']

3
!
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Lok Sabha 136
ceived from the Lok Sabha, signed by
the Secretary of the Lok Sabha :—

“In accordance with the provisions
of Rule 96 of the Rules of Procedure
and Conduct of Business in Lok
Sabha. I am directed to enclose
herewith the State of Himachal Pra-
desh Bill, 1970, as passed by Lok
Sabha, at its sitting held on the 15th
December, 1970.”

Sir, I lay a copy of the Bill on the
Table.

MR. DEPUTY CHAIRMAN: I
think we will have to consider this Bill
tomorrow because tomorrow is the
last day for Government business and
we will have to take up this Bill for
consideration and passing tomorrow.

Now, if you want to adjourn till 3.00
p.M. I have no objection provided
you sit and finish both the Resolutions.

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA) : We should adjourn only up
to 2.30 p.M.

MR. DEPUTY  CHAIRMAN :
What I meant to say is I have no objec-
tion to adjourn the House till 3.00 p.M.
provided both the Resolutions are dis-
posed of today.

SHRI BHUPESH GUPTA (West
Bengal) : No, Sir. Why today? T will
argue on that point. Because you lump
together two Resolutions? The two
Resolutions are separate—one is about
Prevenfion of Violent Activities Act
and the other is Maintenance of Pub-
lic Order Act. If the Government has
not arranged the business properly we
are not to Blame for it,

MR. DEPUTY CHAIRMAN : May
[ inform you that in Lok Sabha both
the motions were considered together?

SHRI BHUPESH GUPTA : But for
wo days the discussion took place. All
sight you want to finish today? Are
you ready to sit up to 12 o’clock to-
night?

MR. DEPUTY CHAIRMAN : The
Business Advisory Committee allotted
two hours.

SHRI BHUPESH GUPTA : Many
people did mot attend the Business Ad-
visory Committee meeting. We are



137 Re Repeal of ¥. B. Prevention [ 16 DEC, 19791

of Violent Ac:ivities Act, 1970 and

rushing through with things.  Yester-
day we rushed tirough with the Cri-
minal Procedure Code. If this is so,
there is no need for having this House
at all. So many parties are there and
you want to dispose of two important
controversial things in just two hours.
We would like 1o hear the viewpoints
of each other ev'a if I may not agree
with them. You seem to be over-ac-
commodating Go vernment,

MR. DEPUTY CHAIRMAN : What
is your suggestior now?

SHRI BHUPI SH GUPTA : I say
let there be reas mable discussion, rea-
sonable debate. It is for the House to
'say whether ther: has been a reason-
able debate.

MR. DEPUTY CHAIRMAN : What
‘would you consicer reasonable? Three
hours, four hours?

SHRI BHUPESH GUPTA :
@mot arguing like that.

I am

MR. DEPUTY CHAIRMAN : All
right, five hours?

SHRI BHUPE!\H GUPTA : That is
mot fhe point.

MR. DEPUTY CHAIRMAN : May
I say this? Supoose we sit from 3.00
to 7. 00 p.M. tocay, that will be four
hours and for on: or two hours tomor-
row we can have this. Would it be all
wight?

SHRI S. D. MISRA : (Uttar Pra-
«desh) : Not 7.00: we have other meet-
‘ings.

SOME HON. MEMBERS :
itill 6.00 we sit.

Only

SHRI SUNDAR SINGH BHAN-
DARI (Rajasthan: : Sir, we come hnere
at 11 o’clock and we cannot go on like
his.

MR, DEPUTY CHAIRMAN : Al
tight, we will st till 6,00 p.M. The
House stands adjourned till 3.00 p.M.

The House then adjourned
for lunct at fifty minutes past
one of the clock.

W.B. Maintena
of Public Order, chi ]97(§ 38
The House reassembled after |
unch
at three of the Clock, THE Vicg-CHaIr-

MAN = (SHRI AKBAR ALI KHAN) in the
Chair,

STATUTORY RESOLUTIONS RE
REPEAL OF THE WEST BENGAL
(PREVENTION OF VIOLENT ACTL
VITIES) ACT, 1970 AND THE WEST

BENGAL MAINTENANCE OF
PUBLIC ORDER ACT, 1970.
SHRI BHUPESH GUPTA (West

Bengal) : Sir, I beg to move :

“That this House resolves that in
pursuance of sub-section (4) of sec-
tion 3 of the West Bengal State Legis-
lature (Delegation of Powers) Act,
1970, the West Bengal (Prevention of
Violent Activities) Act, 1970, (Presi-
dent’s Act No. 19 of 1979), laid
before the House on the 23rd Nov-
ember, 1970, be repealed by the Pre-
sident by an enactment.

This House recommends to Lok
Sabha that Lok Sabha do concur mn
this Resolution.”

SHRI CHITTA BASU

(Weast Ben-
gal) : Sir, I beg to move:

“That this House resolves that in
pursuance of sub-section (4) of sec-
tion 3 of the West Bengal State Le-
gislature (Delegation of Pow=ars} Act,
1970, the West Bengal Maintenance
of Public Order Act, 1970. (Presi-
dent’s Act No. 20 of 1970), laid
before the House on the 2nd Decem-
ber, 1970, be repealed by the Presi-
dent by an enactment.

This House recommends to Lok
Sabha that Lok Sabha do concur in
this Resolution.”

SHRI N. G. GORAY (Maharash-
tra) : Do we take them together?

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : Yes.

SHRI BHUPESH GUPTA : Sir, the
two Acts which are before you for con-
sideration are regarded as black laws in
the country. As you know, this House
did not and Parliament as a whole did
not renew the Preventive Detention Act
which had continued for twenty vears
and more. Last year in December when
the matter came up for renewal, the
Government decided to drop it, It
shoyld, therefore, be presumed that



